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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

CALCUTTA BENCH

0.A.No. 350/0/Z90 /2018

In-ﬁh.'ﬁatta: of 1 '
Aa‘a}plication a/s 19 of the
A.T.Acé, 19685
-AnQe

In the Matter of 1

Pranab Kumar Das, son of Late
Xuntal Kumar Das, agod about
51 yre., working as® ARstt.
Administrative Officer in the
_0ffice of the ADG(ER)~I, CPWD,
Gavt. of India, Kolkata=20;
residing at“prosent at Bhawand
Complex, Block=N, xcishnafur.

Flat N®.1D, P.SiBaguiati,

Kolkata=700 1l0Z and permansntly

résiding at Chandpara, Gaiéhata.
P.S Dhakuri; Kalibari, Dist.
24~pge.(N), Pin=743 246.

es» APplicant

~Versus=-

1) Union of India through the

" Secretary, Ministry of Urban

Development, Nirman Bhawaa,

~ New Delhi=110 011,



2) The Director General,
Central Public Works Daepth.,
Govt. of India, Hirman

Bhawan, New Delhi=110 011,

3). The Deputy Director{Admn)

IIX, Office of the Director

General, CPWD, Govt. of India

Nirman Bhawan, New Dslhi
=110 011.

4) The Chief Enginear, Eas~

_tern Zons-I, CPWD, Govt. of

India, 5th fleor, lst MSO
Building.-nizam Palace, 234/
4, AJC Bose Road, Kolkata-~
700 020, -

5) The Additiiual Director
Genseral{ER}=-I, CPWD, Govt.
of India, 6th floor, 1st

MS0 auilding. Nizam Palace,

234/4, AJC Bose Road, Kolkata

700 020,

«« Respondents

x(j%l




e e e -

CENTRAL ADMINISTRATIVE TRIBUNAL
KOLKATA BENCH

0.A/350/1790/2018 | Date of Order:10.12.2018
Coram: Hon’ble Mr. A K Patnaik, Judicial Member

Pranab Kumar Das Vs. CPWD
For the Applicant(s): Mr. K.Sarkar, Counsel -
For the Respondent(s): Mr. B.B.Chatterjee, Counsel

ORDER(ORAL)
A.K Patnaik, Member (J): .

Heard Ld. Counsel for both the parties in extenso.

S S e,

2. Thls O.A. has been ﬁled Lz}{lde"r Sﬂétlon 19‘3ﬁthe Admlmstratlve Trlbunals Act,

1985 with the followmg ,‘py?g;ers ,' \ N
E“ *’1) To di?é"é"c"*t ’ 'enfé to canc"ll withdraw and/or
f' re‘:semd th ,e,.,pu g

{ e ﬁ‘g‘de Zﬁtrans%’f‘ﬁ d ted 03.12.2018 as

cc_mtamed AT oA e _ %hgrem, A3

11) to dlrect‘%‘g{j' ondén:%ﬁlallow t_he

pphcant to continue
With ti{e\ﬁfesent posting gt~ Kolkata i the post of Asstt.
' Admlnlsffat\?e Officer in- ‘he%\f}ice of the ADG(ER)-I,

\ -
CPW;%L Iggilfa‘t%un‘?i’d {gﬁ:l/o};}{pphcauon, ,
iii) to dl’fec;g‘ the~responden: c‘in/d al with and/or dispose of the
representation*ofsthe.apph dated 04.12.2018 as contained
in Annexure “A-6" herein in its correct perspective;

iv) to direct the respondents to produce the entire records of
the case before this Hon’ble Tribunal for effective adjudication
of the issues involved herein.

v) And to pass such further or other order or orders as to this
Hon’ble Tribunal may deem fit and proper. ”

3. The ,éase of the applicant in shqﬁ, as submitted by Ld. Counsel, is that the
applicant has challenged the order of transfer bearing No. 8/42016-EC-
IV(SC)1553 dated 03.12.2018 issued by the Respondent No. 3 by transferring him

from the office of the Respondent No. 5 to-the office of the SDG MR) CPWD,

Guwahati, Assam. Ld. Counsel for the applicant submitted that ventilating his
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grievance the applicant has preferred-a representation dated 04.12.2018 (Annexure-

A/6) before Respondérit No.2, which is statéd_ to be pending.

4. Having heard Ld. Counsel for the p;clrties, without going into the merit of the
matter, I dispose of this” O.A. by ciirecting, Respondent No. 2 to consider the
representation of the applicant, if the s.‘ame has been filed and is pending before
him for considération, -and péss a reas'oned and speaking order 'keeping in mind the
rules, regulations as well as all the points raised in the representation within a
periodlof three weeks frém the date of rece'iét of copy of this order. It is made clear -
that if after such consideration the applicant is found to be entitled to the relief
cla1med by hlﬁ then necessary- ste s be taken w1th1n a further period of three

- xf(—‘i ISt g ¥ “‘%
g OLESe !m place. jtI“'iaLlso%g'nalke it clear that status

’-T
5 i —1'»
'quo as on date so fan;—hs“’%bntinuaﬁ -e’,‘?‘lh. fappli ;.

-;' ﬁ»m

commumcat1on of -thect_)rder to & 'é :p. 1‘.1
XS Ve 9’ 3
meantime the said represen{eﬁon has*ga'rea y Been
. rkr n‘ AN i 4 , \
thereof be commumcatec% to, tﬁe ap want w,xth'n twoxiv 'ek'
' 'w\\& ffaﬁm’ﬁﬂ /
5. With the aforesaid observat1onh~and d1rerg§10n~*”t is O.A. stands disposed of. No

" costs.

6. As ‘pray.éd for by the Ld. Counsel for the applicant, copy of this order; along

with paperbook be transmitted to Respondent No. 2, for which, he undertakes to

deposit the cost with the Registry within a week.

7. Copies of this order be handed over to the Ld. Counsel for the parties.

(A.anik)_ o

Member(J)

- RK/PS




